
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: _______ Dated:  2-/&/2-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahil Ahmad Khanday 
SIO Mohd Jabar Khanday 
RIO Charigam, Herpora, Tehsil Sallar, District Anantnag 

vide Notification No.478 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

(MohamnBe 
Registra (Adm.) 

No: 3?6''O 77/4/49  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jatnmu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahil Ahmad Khanday, Advocate 

for information and necessary action. 

Registrar (Adm.) 



(Moham ikrc3eigh 

Registr (Adm.) 

2 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 72 4Dated:  2/ó7 /))/, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid Hassan 
SIO Gulam Hassan Bhat 
RIO Wadipora, Ompora, Tehsil & District Budgam 

vide Notification No.1786 dated 08.05.2020 has been declared as 

Absolute/Final. 

By Order 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing ammti/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Hassan, Advocate 

for information and necessary action. 

6) '  

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: _______ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Yasmeena Jan 
DIO MoM Akbar Wani 
RIO Murran, Wani iVlohalla, Tehsil & District Puiwania 

vide Notification No.1672 dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamniad Yasin Beigh) 

Registrr (Adrn.) 
ç8 

No: 3%3/4/4bated: c2/G/?'  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Yasmeena Jan, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SR!NAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No:1/4Dated: /o7/ )t')- / 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. ALiya Sadceq 
D/O Mohd Sadeeq 
Rio Village Peernia, Tehsil Bonivar, District Bararnulla 

vide Notification No.1761 dated 06.05.2020 has been declared as 

Absolute/Final. 

By Order 
. 

(Moharnnia1 Yasin Beigh) 

Registrar (Adrn.) 

No:3 O//h?/ed:  c/47/27'  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bararnulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bararnulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jarn-rrru/Srinagar for 

information and also keeping record of the same. 
7. Ms. Aliya Sadeeq, Advocate 

for information and necessary action. 

Registrar (Athn.) 

v. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6O /4Dated: /'/)ô)1  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Stanzin Tando1 
D/O Clihering Saniphel 
RIO 24 Village Achanathang, P.O/TehsiiKhalri, Bus Stand District Leli 

vide Notification No.1657 dated 12.03.2020 has been declared as 

Absolute/Final. 

By Order 

 

(Mohammad Yasin Beigh) 

Registrir (Adni.) 

 

No:  9Oc2-9/4'/(/)  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Leh. 
5. CRC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jamriu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Stanzin Yangdo, Advocate 

for information and necessary action. 

/ 

. 

Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: -0'' - F Dated:  €//  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Muddassar 
S/O Mushtaq Ahined 
RIO H.No.20, Phase-Ist, Housing Colony, Tehsil & Distt. Udhanipur 

vide Notification No.1626 dated i2M32O2O has been declared as 

Absolute/Final. 

By Order 
,-. \ 

(MohammallYasin Beigh) 
Registrar (Adni.) 

No:  Dated: // );/  , 
Copy forwarded to the: 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. 1\Ir. I\tohd [\'Iuddassar, Advocate 

for information and necessary action. 

. 
Registrar (Adrn.) 



cW 0  

(Mohammad Yasin Beigh) 

Registra (Adni.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: -JDated: /o 6/ôj 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVis. iVlehak Sharnia 
D/O Heinan Chander 
Rio H.No.!64/Sec.4, Nanak Nagar, Jammu 

vide Notification No.1635 dated 12.03.2020 has been declared as 

Absolute/Final. 

No:  /O 2S/A/4ODated:  2-/oO7 / )oii 
Copy forwarded to the: 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehak Sharma, Advocate 

for information and necessary action. 

Registrar (Adrn.) 

 



HiGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: _______ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Meenu Lanlba 
D/O Ashok Lamba 
RIO H.No.79/3, Adarsh nagar, Bantalab, Janimu 

vide Notification No.1721 dated 17.03.2020 has been declared as 

Absolute/Final. 

By Order 
, 

(Mohamniad Yasin Beigh) 
Registra1i (Adni.) 

No: 3 /4/Dated: c/ / )  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Meenu Lam ha, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AD LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ________ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rachana i)ogra 
D/O Manohar Lal 
RIO Ward No.2, House No.19 Near M.C. Office Tehsil Ban Brahrnana, 
District Samba 

vide Notification No.1729 dated 17.03.2020 has been declared as 

Absolute/Final. 

By Order 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CRC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rachana Dogra, Advocate 

for information and necessary action. 

(Mohainmad Yasin Beigh) 
Registraç (Adrn.) 

/ô 7/-'- 

Registrar (AdmJX 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No: ______ Dated: /O/)o57  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. F'azi!a kjbal 
D/O i\lohd !qba .Ju 
Rio Jaua 1\'Io1iaJIa Tchsil & I)istrict Shopian 

vide Notification No.1586 dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 
'—)' 
(Mohammad Yasin Beigh) 

Registr (Adni.) 

No:  '- 7/4/ted: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fazia IqbaI, Advocate 

for information and necessary action. 

Registrar (Adrn..) 

V 



HIGH COURT OF JAMMU & KASHMIR AD LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7-6 )o/ Dated: /o / / 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. (;h Rasool Shah 
S/O Gb Qadii Shah 
RIO Check-IDrugrnuI1a, Kupwara 

vide Notification No.1591 dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 
c—:' 

(i\/Loha.nniad Yasin Beigh) 
Registrar (Adni.) 

No: $O 37/4,4Dated: /ô 2/ 
 , 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Kupwara. 
2 Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Gh Rasooh Shah, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No: c9 -'4Dated: /Oo/,7 
I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Vikky Jan 
D/O Mohamniad Arnin Thoker 
RIO Sopat Tanpora, Thoker Mohalla, Tehsil Devsar, District Kulgani 

vide Notification No.1169 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
,. 

(Mohammad Yasin Beigh) 

Registrr (Adrn.) 

No: . //V4o  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgarn. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vikky Jan, Advocate 

for information and necessary action. 

. 

Registrar (Adm,) 

1° 



HiGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  6 1?O',/#5'Dated:   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tabassum qbaI 
SIO Mohd 1qba 
Rio Manoo, Tehsil Gandoh, District Doda 
A/P Green 'alley Enclave, Lower Ghaziabad, Sun jwau Jammu 

vide Notification No.1191 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order ,.-,. 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: /'ç/,Dated:  
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tabassuni IqbaH, Advocate 

for information and necessary action. 

Registrar (Adin) 

Lfr 

u/ /'v, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: '/Dated:  6/oó)/)/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sudershan Sharma 
S/O Faishon Chand Sharma 
R/O Village Gadethar, Tehsil Gundana, District Doda 
A/P U.No.77, Sec-B2, Lane-4 Laxrni Purarn, Ban Talab, Jarninu 

vide Notification No.1181 dated 10.01.2020 has been declared as 

Absolute/Final. 

t 

By Order 
ç •  

(Moliainrnad Yasin Beigh) 
Registrar (Adm.) 

No: 3970//4oated: /o  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sudershan Sharnia, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:O Dated: /°)1  
/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. \'isha Kotwal 
SIO Ashok Kurnar Kotwal 
RIO Village Jalga Chinta, Subar Nag Mandir, Tebsil Bhaderwah, District 
Dod a 

vide Notification No.1167 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
\ 

(Mohamniad Yasin Beigh) 
Registrar (AdnL) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. 1\'lr. Visha Kotwal, Advocate 

for information and necessary action. 

. 

Registrar (Adin.) 



HiGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of lIar Council under Section 58 of the Advocates Act, 1961) 

NOTiFICATION  

,?Dated:  2/OG/7  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. 7ishaIi Rajput 
DIO Parshotani Singh 
R/O H.No.66 'Ward No.6, VPO Akalpur, Jammu 

vide Notification No.1161 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registra (Adm.) 

No:  99/' 9O/m/',  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Vishali Raj put, Advocate 

for information and necessary action. 

Registrar (Adrn. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9c Dated: d6o8-& 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sunashi Jandyal 
D/O Jagdisli Raj 
RIO Sen Bazar, Tehsil Bhaderwah, District Doda 
A/P FLNo,396, Bakshi INagar, Jammu 

vide Notification No.1202 dated 10.0L2020 has been declared as 

Absolute/FinaL 

By Order 

(Mohammad Yasin Beigh) 
Registr (Adm.) 

No: //ed:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sunashi Jandyal, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

N L6/ 27  O1 Dated: 6'/r 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nighat Iazir 
1)/0 Nazir Ahmad Malik 
RIO Yaseen Colony Kanispora, Yaseen Colony, Bararnulla 

vide Notification No.1058 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

(MohamlTuid Yasin Beigh) 
Registry (Adni.) 

No: OO/I/fl2(f(1td 6o>i  
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nighat Nazir, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMI!R AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:7 1 t>07 ' Dated:  )L7&J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahat Afridi 
SIO 1. Afridi 
RIO H.No.4, Veslinavi Enctave, Sector7, Tchsil Channi Himmat, 
.1 a in in u 

vide Notification No.1080 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: t/øiated:  

(Moliain mad \Tasin Beigh) 
Registr r (Adm.) 

)roó')o2t  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahat Afridi, Advocate 

for information and necessary action. 

'c-) . i3 0  
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

N 7° Dated:  

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naseern Qadri 
S/O Mohmad \'ousufQadri 
R/O E-16, Abu Rakar-CoEonv Bemina By-Pass, Srinagar 

vide Notification No.857 dated 7.1O.20I8 has been declared as 

Absolute/Final. 

By Order 

(Moham mad Yasin Beigh) 
Registrar (Adni.) 

No: / h/U'Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naseern Qadri, Advocate 

for information and necessary action. 

. 

Registrar (Adm.) 



HIGH COURT OF JAM MU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6 f-Jo 9t Dated: 6-? —)-)-, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Feroz Ahrnad .[\Tajar 
SIO Ch Mohd Najar 
Rio Batina1oo Srinagar 

vide Notification No.30 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad \Tasin Beigh) 
Registrar Adni.) 

No:  &0 I /12fi1f1PDated:  )6o01, 2-51 '  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Feroz Ahinad Najar, Advocate 

for information and necessary action. 

Registçar (Adm,) 

JST\6 



V.—,. 
(Mohamniad Yasin Beigh) 

Registr r (Adm) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AD LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIHCATION  

No: f7hh1 Dated: )>1 

Provisional admission as an Advocate, granted under the 

Advocates Act. 1961 in favour of: 

Mr. Murtaza Ahrned Qureshi 
S/O Akhter ilussain 
Rio An, Ward No.4, Mardhanshah. Tehsil 1'Iandhar, District Poonch 

vide Notification No.1619 dated 12.03.2020 has been declared as 

Absolute/FinaL 

No: fDated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Murtaza Mmcd Qureshi, Advocate 

for information and necessary action. 

Registrar (Athn.) 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH 
AT SRINAGAR 

(Exercising powers of I3ar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No:  79&' Dated:  )-_- )O-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Babesh Kurnar 
S/O Harbans Lal 
RIO Village Laswara Tehsil Bishnah Distt.Jarnrnii 

vide Notification No.431 dated O9i2.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regis1rar (Adni.) 

No: T/ttDated:  > '/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Babesh Kumar, Advocate 

for information and necessary action. 

Registrar 

1 



Registrar (Athn.) 

HIGH COURT OF JAMMtJ & KASHMIR AND LADAIll 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: /( Dated:  6-&/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1\is, tJrna Hussain 
D/O Mohammad 1-lussain Shaksaz 
Rio Batapora, Narpora, Tcksil Hazratbal, District Srinagar 

vide Notification No.135 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: 6/02/ ated: O8 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. IVIs. Uzma Hussain, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR A.N'D LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Io:  Dated: -/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. .Dheeraj Sharma 
S/() Yash Pal Sharina 
RIO Hira Chak PlO Haiqa near Mandir, Tehsil Marli, District Jammu 

P R K V ha i U d h e a 1 i, I ii e \ o I., Ja in m u 

vide Notification No.1263 dated 01.01.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad YaSin Beigh) 

Registrir (AdnL) 

No:  Dated: )-6- 8-o>' 
Copy forwarded to the: 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dheeraj Sharina, Advocate 

for information and necessary action. 

Registrar (Adin) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKU 
AT SRINAGAR. 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8 /tco/f#LDated: ——).)7/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

}\'Ir. Sushil Kumar 
S/O Bodh Raj 
Rio Viii. Bliopur P/O Jourian, Tehsil Khour, Distt. Jammu 
A/P \"IL Gurha Keran Barnai PlO Ban Tabb, Lane No.7, H,.No.81, 
Jammu 

vide Notification No.1154 dated 3.0.01.2020 has been declared as 

Absolute/Final. 

By Order
. GsP v1 

(Mohammad Yasin Beigh) 
Registrr (Adm,) 

No:  Dated: 26.c>2-/.  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Sushil .Kurnar, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



HIGH COI.JRT OF JAMMU & KASHMIR AN!) LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8 o//92ei  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

IVIr. Akash Deep 
S/O Ashok Kuniar Sharma 
RIO Ward No.3, Shivpuri, Tehsil Hira Nagar, Distt. Kathua 

vide Notification No.1568 dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order
fi -ccr 

(Mohammad Yasin Beigh) 
Registrr (Adni.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akash Deep, Advocate 

for information and necessary action. 
'p 

Registrar (Adin.) 

kvj 



HIGH COURT OF JAMMU & KASHMIR AND LADAK.H 
AT SRiNAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No: ________ Dated: O&>°/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVis. Arnandeep Kour 
D/O Jiwan Singli 
Rio VilhDablehar, Tehsil R.S. Pura, District Jammu 

vide Notification No.1098 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adni.) 

No: 9 f/J/1PDated:   )o&'-)J 
Copy forwarded to the: 

1. PrincipaL District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Arnande.ep Kour, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIHCATION  

No:  O4' Dated: 26 ' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

N"lr. Ahhishek Kurnar Kaith 
S/() Mohan Lal Kaith 
RIo 263 ColoneL Colony Talab Tub Bohru, Jammu 

vide Notification NoJO2O dated 09ML2020 has been declared as 

Absolute/Final. 

By Order 2 
(Mohammad Yasin Beigh) 

Registr1r (Adni) 

No:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Abhishek Kurnar Kaith, Advocate 

for information and necessary action. 

Registrar (Athn.) 

;qri 2O -i 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

N U2  Dated: 2-o?). 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Waseem 
S/O Mohd Saleem 
RIO Gholad Town Viii. Banola Mendhar, Poonch 

vide Notification No.525 dated 10.07.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Waseem, Advocate 

for information and necessary action. 

. 
Registrar (Adm.) 



\ 

(IVioharn mad \Tasin  Beigh) 
Registrar (Adrn.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINACAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* *.* 

NOTIFICATION  

No:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1''Is. Nuveed UI Nuzhat 
D/O Mohmad Akrairi Sheikh 
RIO Chewdara, Tehsil Bcerwah, District Budgarn 

vide Notification No.112 dated 22.10.2020 has 

Absolute/Final. 

been declared as 

By Order 

No:  7//'-/&/&4//  Dated: ______ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. NTLIveed  fl Nuhat, Advocate 

for information and necessary action. 

\\ 
Registrar (Athu.) 

 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: O-w/Dated:  //ôO7/ )o-" 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nazima Rahim 
D/O Ab Rahim Dar 
RIO Village Hygam, Tehsil khoie, Sopore, District Baramulla 

vide Notification No.110 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 0•/ tii- 
\—' -ci> 

(Mohammad Yasin Beigh) 

Regstar (Adm.) 

No: 3& //i,i  Dated:  ;//O O/ -i  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nazima Rahim, Advocate 

for information and necessary action. 

Registrar ( 

c' -)- 

Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6'O?72v//41Dated: J/d7 / 2o'7',  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Faiz ul Fayaz Rah 
S/O Fayaz Ahmad Rah 
RiO Housing Colony Chanpora Dastgeer. Lane Srinagar 

vide Notification No.23 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Regs4rar (Adm.) 
Si 

No:ê5'o'7-/4q/fDated:  .31- cYO'J -r 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faiz ul Fayaz Rah, Advocate 

for information and necessary action. 

. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AN!) LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFiCATION 

No: 0O?y)0N/9Dated:  .i/ôo/'' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naziya Astarn 
D/O Mohammad Aslam Janwari 
RIO Chanpora, Housing Colony Srinagar 

vide Notification No.27 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order 'I-#,  t,-':i) cw' ,, 
(j-,. 
(Moharniiiad Yasin Beigh) 

Registrar (Adni.) 

No: 6J/4/t/1Dated:  1/'  o'/.Z  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naziya Asl.arn, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6VO Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tawseef Manzoor Bhat 
S/O Manzoor Ahmad Bhat 
RIO Summerbugh, Bhat Mohalla, Tehsil B.K. Pora, Budgam 

vide Notification No.128 dated 22.10.2020 has been declared as 
Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regitrr (Adm.) 

No: 36'f&2- O //1)ated: / /ô / i'\Y 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tawseef Manzoor Bhat, Advocate 

for information and necessary action. 

t1• 1- 
Registrar (Adm.) 



'0 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:1 I >0)) 4 Dated:  / / /  

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dawood Ahmad Laway 
S/O Gh Mohammad Laway 
RIO Astanpora, C: aLr.rfl 14. 

vide Notification No.24 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regitra (Adm.) 

No: 3&5/O//4',oDated:   3'/ t9/ )i))/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dawood Ahmad Laway, Advocate 

for information and necessary action. 

Registar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Khursheed Ahmad Shah 
S/O Manzoor Ahmad Shah 
Rio Khayar Shah Mohalla, Bandipora 

vide Notification No.36 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Regstrr (Adm.) 

No:3  5/ê  _r/&/8ted: i//C  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Band ipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Khursheed Ahmad Shah, Advocate 

for information and necessary action. 

Registrar (Adm. 



HIGH COURT OF JAMMU & KASUMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 

 

Dated:  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Waseern Abmed 
S/O Nazir ilussain 
Rio Sakhi Maidan, Mendhar, Poonch 

vide Notification No.26 dated 15M9.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamniad \'asin Beigh) 
Regitrr (Adni) 

No:  Dated:  

Copy forwarded to the: 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Waseern Ahmad, Advocate 

for information and necessary action. 

Registrar (AdnL) 



//o/  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

NOTIFICATION  

No: _______ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Talib Hussain Khan 
S/O Ab Khaliq Khan 
RIO Diver Anderbugh, Lolab, Tehsil Sogam, District Kupwara 
A/P Government Estates Quarters, Bemina Srinagar 

vide Notification No.129 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 
I-, \_

Ot#)c4  t 
*vr 

(Mohammad Yasin Beigh) 
Rgistrar (Adm.) 

No: 539i//'4/I  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Talib Hussain Khan, Advocate 

for information and necessary action. 

- 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR LADAKH 
AT SR!NAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8/5# i 1 Dated: 1//O9/).  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

1'vls. Nazish Vasrab Rehinan 
D/O Iiohd Akbar Sofi 
RIO Arihal Puhvama, Kashmir 
A/P 1LNo,107, .LaneE. IVIaidan Endave, .Rawalpora, Srhiagar 

vide Notification No.717 dated 19M9.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

(]Vloharn mad 'Vasin Beigh) 

Regstra (Adrn.) 

No: /'/ated:  // o'/  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. 1Nazsh Yasrab Rehman, Advocate 

for information and necessary action. 

Registrar (Adrn) 

,/ 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:W' )ODated:  /'/tTh'/))' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Menakshi Sharma 
D/O Ashwani Sharma 
RIO Bera Goa, Kalakote, Rajouri 

vide Notification No.472 dated 04.07.2018 has been declared as 

Absolute/Final. 

By Order 
(-. 

(Mohammad YasinBeigh) 
Registiar (Adm.) 

No: d38srO SØ/ ated:  W/ôo/ 7 1  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Menakshi Sharma, Advocate 

for information and necessary action. 

Rgistrar (Adm.) 



. 
(MohainiThiil Yasin Beigh) 

Registr (Adni.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated: ;i/ó7/ o  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Palak Sharrna 
D/O Surnder Kuinar Sharma 
Rio H.No.26, Opp. J&K Bank, Near Satya Narayan Temple Panjtirthi, 
am mu 

vide Notification No.1701 dated 30.03.2019 has been declared as 

Absolute/Final. 

36' 4/6  Dated: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Paak Sharma, Advocate 

for information and necessary action. 

Registrar (Adin.)2 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
ATSRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6 foM £'Dated: -8-/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Cow ha r Rashid Ak rabli 
S/O Syed Rashid Ahrabli 
Rio Asnoor Telisil D.H. pora, District Kulgam 
A/P Asnoor Syed (Maniil Malik. Pora) Asnoor 

vide Notification No.667 dated 29.12.2015 has been declared as 

Absolute/Final. 

By Order 

(Moharnmad Yasin Beigh) 

Regstra (Adrn.) 

No: :; A?; /d:  9- -b)1, 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Cowliar Rashid Ahrabli, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



-t 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:ô' Dated: 31/c67 / J,)1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Palvi Bakshi 
D/O Sanjay Kumar Bakshi 
RIO Plot No.210, Rehari Colony, Han Singh Nagar, Jammu 

vide Notification No.1086 dated 10.01.2020 has been declared as 

Absolute/Final. 
p 

By Order 

(Mohammad Yasin Beigh) 
Rçgisrar (Adm.) 

 Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Palvi Bakshi, Advocate 

for information and necessary action. 



HIGH COURT OF JAM1U & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ö /t'Dated:  //ob/&21  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anuj Mahajan 
Sf0 Raj Kumar Gupta 
Rio H.No.241, Govindpura, Jammu Cantt. DisH, Janiinu 

vide Notification No.994 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Regisrar (Adni.) 

No:  6?51//4/Dated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Auuj Mahajan, Advocate 

for information and necessary action. 

Registrar (Adin.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  27)///2Dated:   3i/&/)i, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahil Parvez Kachroo 
S/O Parvez Hussain Kachroo 
RiO Kalash Pora, Babadam, Sharnaswari, Srinagar 

vide Notification No.895 dated 20.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Restr*r (Adm.) 

No:  6'S6 -'4/  Dated: ,/ô  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, 1dSrinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahil Parvez Kachroo, Advocate 

for information and necessary action. 

_), 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: / 01/Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mankor Siugh 
S/O Charn all Singli 
RIO Swan, Teh. Kotranka Bakori (Budhail), Rajouni 
AlP Rathana lYlorh, R.S. Pura, •Jarnniu 

vide Notification No.868 dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohain mad \asin Beigh) 

Regjstrar (Acim.) 

No:  6'o O/ted: 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. I\'lr. 1anhor Singli, Advocate 

for information and necessary action. 

. o 
Registrar (Aclin.) 

A 



O"/' (#) 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

i/ô oi  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 821 Dated:  ,/ô /  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Younis Ahmad Laway 
S/O Gull Mohd laway 
RIO Lider Matoo Khanabal, Anantnag 

vide Notification No.1221 dated 19.11.2018 has been declared as 

Absolute/Final. 

By Order 

No: 30~O , /4eated.  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vounis Ahmad Laway, Advocate 

for information and necessary action. 

Registrar (Adm.) 



By Order 

(Mohammad Yasin Beigh) 
Registrir (Adm.) 

No: ///24/fl  Dated: ;i/ o/-/  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: "/EDated:  //ô&/)oa  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mir Ishfaq Hussain 
Sf0 Mir Mohd Akram 
RIO Tapper, Waripora, Wani Mohalla, Tehsil Pattan, Distt. Baramulla 

vide Notification No.865 dated 18.10.2019 has been declared as 

Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mir Ishfaq Hussain, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8) I 4,Dated:  '/O67/ )o, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Asif Wani 
S/O Ab Samad Wani 
RIO Sheerbugh, Wani Mohalla, Tehsil Pattan Distt. Baramulla 

vide Notification No.726 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:t9//4/6'Dated:  j/ V/)i  5i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd AsifWani, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:  Dated:  ( /&/'  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bilqees Jan 
D/O Late Gulam Mohi Ud Din Wani 
RIO Akad New Colony, Tehsil Mattan and Distt.Anantnag 

vide Notification No.911 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Regjtrir (Adm.) 

No: 77'" ated:  //ô / 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bilqees Jan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



c—i. 
Registrar (Adm.) 

9-v. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: '&"/4Dated:  '//b ó/i. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dheeraj Singh 
S/O Sampooran Singh 
RIO H.No.19, Sector-lA, Mohalla Charakan/Thanger Channi Himmat, 
Jam mu 

vide Notification No.912 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regira (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dheeraj Singh, Advocate 

for information and necessary action. 



HiGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No: EY 7 //Dated: //6/'2?i  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

rVIr. \1iren Iv1agotra 
S/O Rajeev Magotra 
Rio H,No.284.A, Gole Market Gandhi Nagar, Jam mu 
A/P U.No. 212 sector-2 Channi Hirumat Jaminu 

vide Notification No.885 dated 18.10.2019 has been declared as 

Absolute/Final. 

;. 
(Mohammad Yasin Beigh) 

Reuistrar (Adrn.) 
fl 

No: 
g 
9'//Dated: ' / /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Viren Magotra, Advocate 

for information and necessary action. 

By Order 

! ç  

trar (Adin) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6' 26'V/,!Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Avekpat Singh 
SIO Charanjeet Singli 
RIO Hanana Kahnka, Nowshera, Rajouri 
A/P Plot io. 1 01 Shopping Centre Bakshi Naga r, Jam mu 

vide Notification No.854 dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regi4rar (Adm.) 

No: //Dated: //ô o/ 91))7  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Avckpal Singli, Advocate 

for information and necessary action. 

Regjstrar (Adm) 



(Mohammad Yasin Beigh) 

Regjst(ar (Adm.) 

Dated: 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: Dated: t/o7 /O 21 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abdul Rouf War 
S/O Abdul Gani War 
RiO Vodhpora, Dar Mohalla, Tehsil Handwara, District Kupwara 

vide Notification No.853 dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 

No: ;&e 

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abdul Rouf War, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6' ,o1 50ated: i/ô &/62 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ambica Sambial 
D/O Vinod Singh Sambial 
RIO H.No.76/A, Lane No.6, New Plot, Jam mu 

vide Notification No.1004 dated 09.01.2020 has been declared as 

Absolute/Final. 

I 

By Order 

(Mohammad Yasin Beigh) 
etar (Adm.) 

No:  Dated: //O 4 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ambica Sambial, Advocate 

for information and necessary action. 

. \ 

Reisfr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9ô i,ivcDated: f/O/2,i  
/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Eklavya Sharma 
S/O Rajeev Sharma 
RIO Village Jhullas, Tehsil Haveli, District Poonch 
A/P Lane No.2, Suryavanshi Nagar, Lower Roop Nagar, Muthi, Jammu 

vide Notification No.1024 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regisra (Adm.) 

No: 47'//4bated: /7 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Eklavya Sharma, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6'f #Dated:  

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sheikh Tanzeel Illahi 
S/O Sheikh Ishrat Illahi 
RIO Village Gundow, Tehsil Chillipingal, District Doda 

vide Notification No.949 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

/ 

(Mohammad Yasin Beigh) 
Regtar (Adm.) 

No: 0//6Dated: //ó/.iv 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Dada. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sheikh Tanzeei Illahi, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) * * *. 

NOTIFICATION  

No: 63 Dated:  //O67/D)/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arashvir Singh Jamwal 
S/O Dharamveer Singh Jamwal 
RIO H.no.163, Saini EncLave, Camp Road, Talab Tub, Jammu 

vide Notification No.993 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order ' 
,—,. 

(Mohammad Yasin Beigh) 

Rgistrar (Adm.) 

No: 7° 4/ated:   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Arashvir Singh Jamwal, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFIcATION  

No: ô'c'/'2  Dated:  3,'/ &/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amit Thakur 
SIO Tilak Raj Thakur 
RIO Sounder Lohrana, Tehsil Dachhan, District Kishtwar 
A/P Lane No.4, Vasuki Vihar near Vasuki Nag temple Ban Talab, 
Jammu 

vide Notification No.996 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 
6-V —' -ic L r b 

(Mohammad Yasin Beigh) 
Registrr (Adm.) 

No: q///Dated:   3//O 67/ L  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Amit Thakur, Advocate 

for information and necessary action. 

Registrar Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 0&7>//IDated:  7// o2i 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vickrarn Sharma 
S/O Rattan Sharma 
RIO H.No536-A, Near Airport Road Satwari, Narwal Pain, Jammu 

vide Notification No.965 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

R,gisrar (Adm.) 

No: '/44pDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vikrarn Sharma, Advocate 

for information and necessary action. 

)- O 
Registrar (Adrn.) 



(Mohammad Yasin Beigh) 
Registrr (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 4 Dated:  

Provisional a.mission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Alok Singh Chib 
S/O Jasbir Singh Chib 
RIO 121, Lower Hathol Poni, P.S. Sunderbani, Rajouri 
A/P Raipur Domana near NardarnMorh, Ban Talab, Jammu 

vide Notification No.998 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 

No:7 1!c ,/4ated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Alok Singh Chib, Advocate 

for information and necessary action. 

,___). ',.—. 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: t -o ) J'Dated: ô/ a1/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sushil Sharma 
S/O Yash Paul Sharma 
RIO V.P.O Ranjan, Tehsil Bhalwal, District Jammu 

vide Notification No.878 dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order t,-A 
- 

(Mohammad Yasin Beigh) 

Registrar (Adn.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sushil Sharma, Advocate 

for information and necessary action. 

F-, '  

egistrar (Adm.) 



(—. 

Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: / )'? iDated: / 9/° 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Asifa Malik 
1)10 Majid Hussain 
RIO Village Badhori, Bari-Brahmana, Samba 
A/P Channi Rama Mafik Market, Jammu 

vide Notification No.852 dated 18.10.2019 has been declared as 

Absolute/Final. 

By Order 
-,. 
(Mohammad Yasin Beigh) 

egistrr (Adm.) 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asifa Malik, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: "- 6)- i/ Dated:  o// -o  

(I 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manzoor Ahmad Lone 
Sf0 Abdul Jabar Lone 
RIO Mohalla Gundi Wussan, Kangan, Ganderbal 

vide Notification No.740 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
R'istrar (Adm.) 

No: 3  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manzoor Ahmad Lone, Advocate 

for information and necessary action. 

Registiitr (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: & ie1Dated: '/9/ )-O)--;/ 

1' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shabir Ahmad Bhat 
Sf0 Rajab Bhat 
RIO Gund Gull Sheikh, Tehsil Gurez, District Bandipora 

vide Notification No.806 dated 20.09.2019 has been declared as 

Absolute/Final. 

By Order 
'2. 

(Mohaniiñad Yasin Beigh) 
Rgistçar (Adm.) 

No:  ? ¶ f 3O 3Z/4/4Dated: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Band ipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shabir Ahmad Bhat, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 7M7Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rukhsana Kouser 
DIO Mohd Daud 
RIO Debri Ralyote, Manjakote, Rajouri. 

vide Notification No.470 dated 04.07.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rgistrar (Adm.) 

No: f/I4//Dated:  o//" 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rukhsana Kousar, Advocate 

for information and necessary action. 

I 

. 

Registrar (Adm.) ' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ________ Dated:  ô / / )  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nuzhat Majeed 
D/O Abdul Majeed 
RIO Nund Resh Colony- A, House No.232, Bemina Srinagar 

vide Notification No.535 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

I 

1' 
(Mohammad Yasin Beigh) 

Rgistar (Adm.) 

No: / j'/ated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nuzhat Majeed, Advocate 

for information and necessary action. 

egistrar (Adm3 



Dated:  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: oi/Dated: //)i2c/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sehar Javied 
PlO Javied Ahmad Din 
RIO Din Mohalla, Village Sheikhpora, Tehsil & District Baramulla 
A/P Sadrabal Naseemabad Hazratbal, Srinagar 

vide Notification No.1659 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order
7 .  \ 

(MohamiiThd Yasin Beigh) 

Rgist.rar (Adm.) 

No: • 3 011&4/4p 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courls High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sehar Javied, Advocate 

for information and necessary action. 



,. \ 
(Mohammad Yasin Beigh) 

gistitr(Adm.) 

R,çgistrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  o/ /)J 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Savneet Kour 
D/O Surrender Singh 
RIO NH-lA, Kanispora, Baramulla 
A/P Greater Kailash, L.No.55-B, Jammu 

vide Notification No.1626 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: 39LR/S//2//-'Dated: t/D, 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Savneet Kour, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 66 /4ated:  o,/q / -o1 

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Ahmad Chopan 
S/O Fateh Mohammad Chopan 
RIO Chekpora Trehgam, District Kupwara 

vide Notification No.67 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order
1 

(Mohammad Yasin Beigh) 
gistar (Adm) 

No:  97S/1ed:  O//D  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Chopan, Advocate 

for information and necessary action. 

egistrar (Adm.) 



-,. (Mohammad Yasin Beigh) 
Registrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: &91 - )1/Dated: y'9/ )7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mukhtar Hussain Shah 
SIO Sh. Maqsood Hussain Shah 
RIO Village Gursai, Tehsil Mendhar, District Poonch 
A/P Friends Colony, Lane No.2, Bantalab, Jammu. 

vide Notification No.144 dated 18.06.2019 has been declared as 

Absolute/Final. 

0 No: 3 /'/Dated: ))  
1 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mukhtar Hussain Shah, Advocate 

for information and necessary action. 

Registrar (Adm.) 



'-- 

(Mohammad Yasin Beigh) 

gistrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  O / / )o;k-) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Yawar Ahmad Mir 
S/O Javid Ahmad Mir 
RIO Batpora, Tehsil Mattan, District Anantnag 

vide Notification No.397 dated 08.12.2020 has been declared as 

Absolute/Final. 

By Order 

No:  1 '6 '7' 9//4/4Dated:  0 / / - 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yawar Ahmad Mir, Advocate 

for information and necessary action. 

F—) .  

Registrar (Adm.) 

P77_ 



,). ' 
(Mohamiiiàd Yasin Beigh) 

Registrr (Adm.) 

No:  Dated: 
//9/ )>7  

Registif(Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: &@IkY)/Dated.   o//  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Neetu Kumari 
D/O Manohar Lal 
RIO 73/11 Anand Vihar, Ban Brahmana, Jammu 

vide Notification No.1109 dated 19.03.2014 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Neetu Kumari, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 66- /4 Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Arif Hussain 
S/O Guizar Hussain 
RIO Thangdumbur Sankoo, Tehsil Sankoo, Distt. Kargil 
A/P Lane No.1, Upper Narwal Noor Abad Bathindi Jammu 

vide Notification No.423 dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Moham1nI Yasin Beigh) 
Registrar (Adm.) 

No: 395OV o//ated .  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kargil 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. ArifHussain, Advocate 

for information and necessary action. 

-,. 
Rçgistrar (Adm.) 

ô/7/ 2T 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9.oi/ADated: 3//).o)- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Anuj Dewan 
S/O D. C. Raina 
RIO H. No.75, Rani Park Kachi Chawni, Jammu 
A/P Amar Chaker Lane No.2. Bachitter Complex, Sector &, Extension 
Channi Himmat Jammu 

vide Notification No.674 dated 31.12.2012 has been declared as 

Absolute/Final. 

By Order \ 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

9L 
No:  'ó/Y/Oated:  ô 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Anuj Dewan, Advocate 

for information and necessary action. 

Registr r (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

ated:  o/o /)> 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shaeyuq Ahmad Shah 
SIO Mohammad Sidiq Shah 
RIO Aishmuqam near Sakhi Filling Station Ward No.12, House No.90, 
MCA, Tehsil Pahalgam, District Anantnag 

vide Notification No.1712 dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 
'#.-). 

(Mohammad Yasin Beigh) 
Regjstrr (Adm.) 

No:  S///Dated:  O//  
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shaeyuq Ahmad Shah, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: o 1,I4? Dated: o3/9J -ti 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Uzma Yaqoob 
D/O Mohammad Yaqoob Bhat 
RIO Nawab Bazaar, Shoragari Mohalla, Tehsil Khas, District Srinagar 
A/P Habba Kadal, Chin kal Mohalla, Srinagar. 

vide Notification No.821 dated 21.09.2019 has been declared as 

Absolute/Final. 

By Order 

(MohamI?id Yasin Beigh) 

gistrr (Adm.) 

No: 1 ///(j5Dated:  ô3/9/ )t9)  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mj. Uzma Yaqoob, Advocate 

for information and necessary action. 

. 
Registrar (Adm.) 

7. 



(Mohammad Yasin Beigh) 
Re,gistrsr (Adm.) 

No: /4V69Dated:  e/'/ )2  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8&' 'I  a)1 Dated:  O./9/5  
( 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Preeti Charak 
D/O Dharam Singh 
RIO H.No.501, Lane No-il, Sec-i, Dogra Nagar Muthi,Jammu 

vide Notification No.1753 dated 30.03.2019 has been declared as 

Absolute/Final. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Preeti Charak, Advocate 

for information and necessary action. 

' \ 

Registrar (Adm.) 



gistrar (Adm.) 

,—,. 
(Mohammad Yasin Beigh) 

Re.istrr (Adm.) 

2' 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zulfkar Ahmad Bhat 
SIO Mohd Maqsood Bhat 
RIO Eidgah Sangas, District Kulgam 

vide Notification No.507 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zulfkar Ahmad Bhat, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 62&' i/!2,*Dated:  o>// >i 

/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajid Ahmad Bhat 
S/O Bashir Ahmad Bhat 
RIO Chandihar, Wangan Pora Iddgah Srinagar 

vide Notification No.490 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: 6) 9/E/i,'  Dated:  O?/O />&?i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajid Abmad Bhat, Advocate 

for information and necessary action. 

. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9 -a1/iDated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ishaqa Nazir 
D/O Nazir Ahmad Bhat 
RIO Parigam Astan Mohalla Puiwama 

vide Notification No.444 dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order '' IV' 
-

*\fQ 

(Mohammad Yasin Beigh) 

Re,gistrar (Adm.) 

No: /0/eç/9Dated:  &,/a/,7  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ishaqa Nazir, Advocate 

for information and necessary action. 
, 

% 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irshad Ahmad Dar 
S/O Mohammed Abdulla Dar 
RiO Village Kanganhall, Tehsil & District Anantnag 

vide Notification No.1598 dated 10.03.2020 has been declared as 

Absolute/Final. 

By Order 
_-,. )\ 
(MohammäL Yasin Beigh) 

Registrar (Adm.) 

No: Ot/S/4/bated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irshad Ahmad Dar, Advocate 

for information and necessary action. 

 

I 

'-,.. 
Registrar 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
** * 

NOTIFICATION  

No: 8L/1 ,Dated: i./oc7/ 9 ,1  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abid Hussain 
S/O Gh Qadir Waza 
RIO Traj ibai, Charar-e-Sha rief, District Budgam 

vide Notification No.420 dated 09.12.2020 has been declared as 

Absolute/Final. 
I 

By Order 

No: 3'O (6 //ated:  

(Mohammad Yasin Beigh) 
Regstrar (Adm) 

9 v8. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abid Hussain , Advocate 

for information and necessary action. 

'. \A 
Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: lo'/4Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aafaq Hussain Rather 
S/O Mohd Shafi Rather 
RIO Near Rest House, Tehsil Kangan, District Ganderbal 

vide Notification No.63 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regstrar (Adm.) 

No:  0///pDated:  O/o 9/ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aafaq Hussain Rather, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: I.!t7Dated: O//  , 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Barkat Rattan 
D/O Darshan Singh 
RIO Royal Rattan Palace, Mehjoor Nagar, Imran Gali B, Tehsil & 
District Srinagar 

vide Notification No.1765 dated 06.05.2020 has been declared as 

Absolute/Final. 

By Order 
1'V

. 

(Mohamiliad Yasin Beigh) 
Regstraç. (Adm.) 

No:  Dated:  a -/o 9/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Barkat Rattan, Advocate 

for information and necessary action. 

Registrar (Adm.) 
'U 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: 3t? I )a3//i1ated:  O)/ /  
/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Zeza Majid 
D/O Abdul Majid Mir 
RIO Bagh-E-Mehtab, Habib Colony, Sector-C, Tehsil Khas, District 
Srinagar 

vide Notification No.1178 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: 3'OtjO  

 

ated: 

,-. 

(Mohammad Yasin Beigh) 
RegistraAdm.) 

    

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zeza Majid, Advocate 

for information and necessary action. 

Registrar (Adm.) 



Registrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No: _______ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bandna Devi 
D/O Rajinder Kumar 
RIO Bhella, Tehsil Thalela, District Doda. 
A/P Plot No.368, Ward No.60, Dhok Paloura, Jammu 

vide Notification No.1110 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamniiid Yasin Beigh) 

Registra* (Adm.) 

No:39Oyt-Tc/4/(  Dated:  ô-/ 9/ o,-j'  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bandna Devi, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: &t'67-'o"/9Dated: —/ô />-O~'  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Faiqah Nazki 
D/O Javaid Akhtar Nazki 
RIO 17-Hill View Colony (East), Sector 1st, Old Airport Road, Rangreth, 
Budgam 

vide Notification No.913 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

ha sin Beigh) 

Regitrar (Adm.) 

No: ?1Oc /25/ted:  O> 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Faiqah Nazki, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 4Dated:  O)//)l))/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Raies Shafi Wani 
S/O Mohamad Shafi Wani 
RIO Namblabal, Pampore, Puiwama 

vide Notification No.940 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /7///,  Dated: 0 // )  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Raies Shafi Wani, Advocate 

for information and necessary action. 



•0 •  

(Mohammad Yasin Beigh) 

Registrar (Adm) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: GIf&' Dated: o -/'7/>o  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shahid Iqba1 Teeli 
S/O Ghulam Nabi Teeli 
RIO Viddy Payeen, Tehsil Srigufwara, District Anantnag 

vide Notification No.812 dated 20.09.2019 has been declared as 

Absolute/Final. 

No:  Dated: /'Y/ 'z'  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shahid Iqba1 Teeli, Advocate 

for information and necessary action. 

1 
Registiãi (Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aaqib Rashid 
S/O Abdul Rashid Sofi 
RIO Nalband Pora, Safa Kadal, Srinagar 
A/P Elahi Bagh, Rangpora, Devipora, AI-Haya Lane, Srinagar 

vide Notification No.771 dated 19.09.2019 has been declared as 

Absolute/Final. 

No: 

By Order 
1'• ' 

(Mohammad Yasin Beigh) 
Rgistar (Adm.) 

No:  Dated: /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Cort Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib Rashid, Advocate 

for information and necessary action. 

c .  
Registrar (Adm. 



/7  /7/M  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: J/'24oated:  >/o/)-'6>7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. S Jasmeet Singh 
S/O Kavi Singh 
RIO Narsingh Pora, Tehsil Beerwah, District Budgam 
A/P Pal Niwas near Sarveshwar Rice Mill, Baba Farid Nagar, Jammu 

vide Notification No.100 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamñiiid Yasin Beigh) 

Rgistrar (Adm.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jasmeet Singh, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: 

   

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehnoor Raja 
DIO Raja Shujat All 
RIO Village Niloosa, Tehsil Boniyar, District Baramulla 
A/P H.No.2, Shah Anwar Colony, Hamdan Avenue, Sec-F, Hyderpora, 
Budgam 

vide Notification No.46 dated 13.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: t,'-/o//4  pated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnoor Raja, Advocate 

for information and necessary action. 

(Mohamifi!rYasin Beigh) 
Reistrr (Adm.) 

//)7  

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: _______ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ahra 
D/O Abubakar Ahmad Syed 
RIO 16, Madina Bagh, Chanpora, Tehsil & District Srinagar 

vide Notification No.65 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamiliad Yasin Beigh) 

Registrar (Adm.) 

No: 3 /OO/A4/ated:  
Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ahra, Advocate 

for information and necessary action. 

Registrar (Adm.) 



,. 
(Mohammad Yasin Beigh) 

Regirr (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8S Dated:  )-/D/ &-1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tuba Rashid 
D/O Abdul Rashid Dar 
RIO Namchabal Fatehkadal, Srinagar 

vide Notification No.1784 dated 08.05.2020 has been declared as 

Absolute/Final. 

No: 39//a //4/1',O  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tuba Rashid, Advocate 

for information and necessary action. 

. \____-___! 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: )vi/ ated:  o/o/oi  

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Mehnaz Bashir 
DIO Bashir Ahmad Bhat RIO Shar-I-Shali, Tehsil Pampore, District 
Pu Iwama 

vide Notification No.95 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Rstrar (Adm.) 

No:  //9 /h'i/42  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Mehnaz Bashir, Advocate 

for information and necessary action. 

'. 
Registrar (Adm.) 

e. 



(Mohammad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: O7// >-o2-/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Umat UI Am 
D/O Fayaz Ahmad 
RIO Firdous Colony, Buchpora, Tehsil Eid Gah, District Srinagar 

vide Notification No.502 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

No:-/) Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Umat Ut Am, Advocate 

for information and necessary action. 

F—, ,  
Rgistrãi(Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8c? / Dated:  ô.>//  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tabasum Nayeem Magray 
S/O Nazir Ahmad Magray 
RIO Watoo katrethung D.H. Pora Kulgam 

vide Notification No.498 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 

(MohaT eigh) 
Regstra (Adm.) 

No: - Dated:  o/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tabasum Nayeem Magray, Advocate 

for information and necessary action. 

Registrar (Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 0-7- Dated: O/o /))7  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qurat Ui Am 
DIO Fayaz Ahmad 
RIO Firdous Colony Buchpora Srinagar 

vide Notification No.475 dated 10.12.2020 has been declared as 

Absolute/Final. 

By Order 
- 

(Mohammad Yasin Beigh) 

Regitrai(Adm.) 

No:  9/ t/ 16?/4/10  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Qurat Ui Am, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 856' ated: 

 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid Ameen Khan 
S/O Mohammad Ameen Khan 
RIO Soda!, Khan Mohalla, (H.No.72) Tehsil Handwara, District 
Kupwara 

vide Notification No.1676 dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:3)5/WDated: //W  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Ameen Khan, Advocate 

for information and necessary action. 

Rçgistrar (Adm.) 



1—,. 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: w/#Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rayees Maqbool 
S/O Mohd Maqbool Bhat 
RIO Batwina, Tehsil Wakura, District Ganderbal 

vide Notification No.1654 dated 12.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamiiiad Yasin Beigh) 
Rqgisrar (Adm.) 

No: //t24/1é9Dated: >/ / ));7  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rayees Maqbool, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: 8c ated:  c-//7  

ProvsionaI admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Umar Aejaz Gattu 
SIO Aejaz Ahmed Gattu 
RIO Near Town Hall Gattu Market, Faridabad, Doda 
A/P Near Jogi Gate, H.No.601, Prem Nagar, Jammu 

vide Notification No.1179 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
1 
(Mohammad Yasin Beigh) 

(Adm.) 

No:  Dated:  o.>// ')i2  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Umar Aejaz Gattu, Advocate 

for information and necessary action. 

Registuii (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 1 -i/Dated: ô'-/V '7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Suhail Ahmad Mir 
Sf0 Ab Razak Mir 
RiO Adigam, Shah Mohalla, Tehsil Devsar, District Kulgam 

vide Notification No.1199 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohamiiiiid Yasin Beigh) 
Regtra (Adm.) 

 Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Suhail Ahmad Mir, Advocate 

for information and necessary action. 

Registrar (Adm.) 

'— 2,6\' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 

 

Dated:  ô//7  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tehmeena Majid 
D/O Abdul Majid Elayi 
RIO Manchwa, Allayee Mohalla, Tehsil B.K. Pora, District Budgam 

vide Notification No.961 dated 22.11.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 
Regtr (Adm.) 

No: 3 /@O?//(Dated:   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tehmeena Majid, Advocate 

for information and necessary action. 

istar m.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: O?' ?i /2Dated:  

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Yazan Ut Yasra 
D/O Abdul Rahim Mir 
RIO Farashgund,Soibug, Budgam 

vide Notification No.825 dated 21.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Moham ad Yasin Beigh) 

R gistr r (Adm.) 

No: //4/JDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Yazan UI Yasra, Advocate 

for information and necessary action. 

Registr(Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

ated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rutba Khan 
DIO Mohd AshrafKhan 
RIO P.C. Depot Qamarwari, Opp. Salsabeel School, Srinagar 

vide Notification No.1077 dated 10.01.2020 has been declared as 

Absolute/Final. 

 

By Order 

(Mohammad Yasin Beigh) 
Regstrr (Adm.) 

No: Tj 1SZ7/4/ ated: 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rutba Khan, Advocate 

for information and necessary action. 
, 

'\--- 
Registrar (Adm.) 



gistrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  O-//  )/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Yassin Rashid Zarger 
Sf0 Abdul Rashid 
RIO Satellite Colony, Firoz Lane, Bathindi, Jammu 

vide Notification No.1732 dated 30.03.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regitra (Adm.) 

No: O//d: b (/  ))74 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Yassin Rashid Zarger, Advocate 

for information and necessary action. 



I—., ,  
(Mohammad 

Regi,str 
Yasin Beigh) 

(Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
ATSRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 8r'1/4/Dated: c73 /9/v'7 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Skaizang Angmo 
D/O Stanzin Paijor 
RIO Chuchot Shamma Chakshi, Goba, Tehsil & District Leh 

vide Notification No.1197 dated 10.01.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

No: /4/4PDated:  O.? 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Skaizang Angmo, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6J0 2o?//Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Moseena Mushtaq 
DIO Mushtaq Ahmad Bhat 
RIO Nownagari, Puiwama 

vide Notification No.50 dated 13.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamma Yasin Beigh) 
Registrar (Adm.) 

No: //  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Moseena Mushtaq, Advocate 

for information and necessary action. 

Re istrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 0O'' *>'/Dated:  7/9 /-oi 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nissar Ahmad Lone 
S/O Abdul Majeed Lone 
RIO Chotipora Achabal Rafiabad, Tehsil Watergam, District Baramulla 

vide Notification No.1647 dated 12.03.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
'-.-,. 
(MohamnIattYasin Beigh) 

Regstrr (Adm.) 

No: t/4'Dated: ? ' / &í,.  

Copy forwarded to the: - 
1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nissar Ahmad Lone, Advocate 

for information and necessary action. 

 Th'v Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6' b Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nighat Yousuf 
PlO Mohd YousufKabu 
RIO Bemina, Alamdar Colony, H.No.167 A/B, Tehsil South Srinagar, 
District Srinagar 

vide Notification No.107 dated 22.10.2020 has been declared as 

Absolute/Final. 

By Order G\ 

(Mohammad Yasin Beigh) 

Re st ar (Adm.) 

No:  Dated: ± ,1 / >a-i. 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nighat Yousuf, Advocate 

for information and necessary action. 

Regis rar (Adm 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: gq )2)/4Dated:  O( /)O)-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nelofer All 
0/0 All Mohmad Bhat 
RIO Imam Khomini Colony Near Girls Hr. Secondary School, Budgam. 

vide Notification No.18 dated 09.05.2019 has been declared as 

Absolute/Final. 

By Order
. 

(Mohammad Yasin Beigh) 
Regis r r (Adm.) 

No: 7 M/Dated: /?/ )ô  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam.. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nelofar All, Advocate 

for information and necessary action. 

Registrar (Adm.)31 

1Q. 



I-HGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 7)i)i/Dated:   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vikas Badhoria 
S/O Shobha Ram 
RIO Village Amowal, Tehsil Vijaypur, District Samba 

vide Notification No.1309 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammid Yasin Beigh) 
Regist,ra (Adm.) 

No: O// ated:  O3(/D> 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vikas Badhoria, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: @ "5'Dated:  b // --'. 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sama Khan 
D/O Khan Roshan Khayaal 
RIO H.No.40, Khan Mohalla, Bhagat Barzulla, Tehsil South, District 
Srinaga r 

vide Notification No.1119 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
,#—,' 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  Dated:  e', /' /'  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sama Khan, Advocate 

for information and necessary action. 

Registrar (Adm.) 

; 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

£7 
No: ( . Dated: '// )0),7t 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kawsar Iqba1 Dar 
S/O Abdul Khaliq Dar 
RIO Jagerpora, Handwara, Kupwara 

vide Notification No.1323 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 
'—,. 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

 

No:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Kawsar IqbaJ Dar, Advocate 

for information and necessary action. 

Regi,r(Adm.) 



0) 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 65 '/4 ated:  O3//o)i  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nikhil Narayan Sharma 
Sf0 Ashwani Kumar Sharma 
R/O H.No.325, Sector-G, Sainik Colony, Jammu 

vide Notification No.1371 dated 03.01.2019 has been declared as 

Absolute/Final. 

No: ?o  Dated: / V  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nikhil Narayan Sharma, Advocate 

for information and necessary action. 

Reg;stiar (Adm.) 



Regist ar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

NOTIFICATION  

No: &/ Dated: 3 / / )-o)' 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aamir Subhan Sofi 
Sf0 Ab. Subhan Sofi 
RIO Drugmulla, Arm Mohalla District Kupwara 

vide Notification No.536 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registr (Adm.) 

No: // -i9//Cj  Dated:  73/ qf  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aamir Subhan Sofi, Advocate 

for information and necessary action. 



p). O 
(Mohammad Yasin Beigh) 

Registrar(Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) * ** 

NOTIFICATION  

No: 6L /Dated: o/'/ -'i 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahir Asgar Beg 
S/O Mohd Asgar Beg 
RiO Village Puneja, Tehsil Bhaderwah, District Doda 
A/P 139, Bathandi Morh near Hotel Gulfam Jammu 

vide Notification No.1663 dated 05.03.2018 has been declared as 

Absolute/Final. 

By Order 

No:  /9S/4/ ated:  3//)i 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahir Asgar Beg, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6"/Dated:  c/y/ )z'> 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. As mat Naseem 
DIO Gh. Mohi ud din Sheikh 
RIO Seepan Khanabal, Anantnag 

vide Notification No.252 dated 16.05.2015 has been declared as 

Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: 3--6-3 /'ed:  b:?/V  
Copy forwarded to th : 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4 President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asmat Naseem, Advocate 

for information and necessary action. 

Registrar (Adm.) 

L 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:  Dated: '\\  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sunil Sharma 
S/O Hans Raj Sharma 
RIO H.No.EP 925, Jullaka Mohalla, Jammu 

vide Notification No.97 dated 23.05.2013 has been declared as 

Absolute/Final. 

By Order cA 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: L -lLDated:  2-\  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sunil Sharma, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No.47\iJDated: ¼\\ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tehseen Ahmed 
S/O Maqbool Hussain 
RiO Husplote, Tehsil Thanamandi, District Rajouri 

vide Notification No.1692 dated 30.03.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Am.) 

No: ' %V\  
Copy forwarded to the: - \ 

1. Principal District and Sessions Judge, Rajouri 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tehseen Ahmed, Advocate 

for information and necessary action. 

Registrar  Adm.) 



0 

Registrái Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:t Dated: 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Qumbar Rizwan 
S/O Molvi Sheikh Gh Rasool Noon 
RIO Gangoo, Ningar Pora, near Jamia Masjid, Tehsil and District 
Putwama. 

vide Notification No.582 dated 07.08.2018 has been declared as 

Absolute/Final. 

By Order 
,0 ••  

(Mohammad Yasin Beigh) 
Registrar (Adn.) 

No: &\(4'Dated: , 

Copy forwarded to the: - 

1'. Principal District and Sessions Judge,Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Qumbar Rizwan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* * * 

NOTIFICATION  

No: Le Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Fajar Parvaiz 
S/O Parvaiz Ahmad Bhat 
RIO Hergam, Mohalla Taing, Shopian 

vide Notification No.133 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm. 

No:C .\ 
' UPDated: \--i  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Fajar Parvaiz, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:c\ Dated:  

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nafahatul Islam 
S/O Sh. Nishter Abdul Rub 
RIO 11, Iqbal Colony Chanapora, District Budgam 

vide Notification No.23 dated 10.06.2010 has been declared as 

Absolute/Final. 

By Order 
_.-,. 
Mohammad Yasin Beigh) 

gistrar (Adm. 

No:  Dated: .,  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nafahatul Islam, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:\  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zaffar Iqba1 
SIO Ghulam Àbas 
RIO Ward No.8, Naka-Manjhari, Mendhar, District Poonch 
A/P H.No.50, Bantalab, Jammu 

vide Notification No.21 dated 16.05.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm 

No:  Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7.. Mr. Zaffar IqbaI, Advocate 

for information and necessary action. 

. 

Regtrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:9\Kc Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Waqas Iqba1 Khan 
SIO Mohd Iqba1 Khan 
RIO Khanpora, Tehsil Shangus, District Anantnag 

vide Notification No.1171 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No: t— Dated:*\\ - i   
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Waqas IqbaI Khan, Advocate 

for information and necessary action. 

R,egistrar (Adm.) 



Rçgistrar 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: c\ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Surbhi Kohli 
D/O Vinod Kohli 
RIO H.No.15, Opp. Govt. High School, Gurah Brahmna, Ban Talab, 
Jammu 

vide Notification No.1147 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 
. 

(Mohammad Yasin Beigh) 
gistrar (Adm.A 

No:7-\ i)tI  Dated: 
'7 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4 President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Surbhi KoHl, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

N o: (-\\ Ls\\ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nazia Hassan 
DIO Gh Hassan Malik 
RIO Reshipora, Zainpora, Tehsil & District Shopian 
A/P Chanapora, 71 Housing Colony, Srinagar 

vide Notification No.1056 dated 09.01.2020 has been declared as 

Absolute/Final. 

By Order 
,—). 
(Mohammad Yasin Beigh) 

Restra (Adm.) 

No:  Dated:  k\\0
' / 

Copy forwarded to the: - 

1.' Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nazia Hassan Malik, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

ge,Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Asif Nabi Tantray 
Sf0 Gh. Nabi Tantray 
RIO Midoora, Awantipora, District Puiwama 

vide Notification No.708 dated 30.12.2015 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: -\\\IDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Asif Nabi Tantray, Advocate 

for information and necessary action. 
I 

Registrar (Adm. 



"1 
Registrar (Adm.) 

2-1 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudasir Ahmad Shah 
S/O Mohd Amin Shah 
RIO Shah Mohalla, Vehil, Tehsil & District Shopian 

vide Notification No.709 dated 19.09.2019 has been declared as 

Absolute/Final. 

No:C\ Dated:  

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm) 

No: h\(\ted:  ' \\
\
At'\ç\,  

Copy forwarded to the: 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasir Ahmad Shah, Advocate 

for information and necessary action. 



(Mohammad Yasin Beigh) 

gistrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  çqq Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naira 
DIO Ab Rash Id Dar 
RIO Umar Abad Colony Amargarh, Sopore, Baramulla 

vide Notification No.472 dated 10.12.2020 has been declared as 

Absolute/Final 

No: 60ated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naira, Advocate 

for information and necessary action. 

Re istrar (Adm.) 

C- 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Nasir Ahmad Tell 
S/O Gh. Mohi Ud Din Teli, 
RIO Shooru Khansahib, District Budgam 

vide Notification No.33 dated 16.05.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamma Yasin Beigh) 
gistrar (Adm) 

No:  Q  ?2'1//2 /LPDated: 9-2-/  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Nasir Ahmad Tell, Advocate 

for information and necessary action. 

Retrar  Adm) 



HtGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Kanav Kumar 
S/O Kishore Kumar 
RIO H.No.135-B, New Secretariat Road Dogra Hall, Jammu 

vide Notification No.807 dated 15.10.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Rgistrar (Adm 

No:  q&c 97/4bDated:  4'— 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Kanav Kumar, Advocate 

for information and necessary action. 

f—,. 
Registrar  Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:Q%c,// Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Danish Habib Bhat 
SIO Habib Ullah Bhat 
RIO Sogam Lolab, District Kupwara 

vide Notification No.544 dated 07.08.2018 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
. 

(Moham mad Yasin Beigh) 
Rçgistrar (Adm.)\  

No:9- Dated: 4 Z- -7  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Danish Habib Bhat, Advocate 

for information and necessary action. 

Retistrar (Adm. 



Registrar Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:Q//Z//11  Dated:  /_o9c>i 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Masroof Hassan Sheikh 
S/O Gulam Hassan Sheikh 
RIO Berigam, Nai Basti, Tehsil Devsar, District Kulgam 

vide Notification No.1896 dated 16.03.2018 has been declared as 

Absolute/Final. 

By Order ,. \1 

(Mohammad Yasin Beigh) 
Rgistrar (Adm.) 

i\O No: -  9XL1 Dated: ci - 9J 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Masroof Hassan Sheikh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar CounciL under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  *97c/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sajad Ahmad Bhat 
S/O Abdul Aziz Bhat 
RIO Bugam Batapora, Alamdar Coloney, Tehsil Chadoora, District. Budgam 

vide Notification No.944 dated 23.11.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
\._______-__' -o' 

(Mohammad Yasin Beigh) 
Registrar (Adm) 

L 
No: 39! -f

/
Z4/'Dated:  OQ-92c2i 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sajad Ahmad Bhat, Advocate 

for information and necessary action. 

' '. 
Registrar (Adrn.) 



Registrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:/s/e4)(}  Dated: 1-9-'  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Karan Singh 
S/O Baiwant Singh 
RIO H.No.42, W.No.4, Purana Daroor PlO Katra, District Reasi 

vide Notification No.924 dated 22.11.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
1 V 
(MohamliThid Yasin Beigh) 

Registrar (Adm. 

No:qi<6- Dated: L/,_ 9, L, 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record ofthe same. 
7. Mr. Karan Singh , Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

Dated: 

 

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Mr. Junaid Sha keel Malik 
SIO Shakeel Ahmad Malik 
RIO Asnoor, Tehsil Damhal Hanji Pora, District Kulgam 

vide Notification No.922 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 
-• 
(Mohammad Yasin Beigh) 

Rgistrar (Adm.) 

No:2-7//Dated:  /. oQ  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Junaid Shakeel Malik, Advocate 

for information and necessary action. 

istrãr  Adm.) 

L 



Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rafee Rehman Najar 
S/O Ab.Rehman Najar 
RIO Chatrasoo Budroo, Bun pora Sallar, Anantnag 

vide Notification No.501 dated 10.07.2018 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
\ 

(Mohammad Yasin Beigh) 
egistrar (Adm. 

No: '& —/?4 (abated: i/ 2a/  

Copy forwarded 'o the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rafee Rehman Najar, Advocate 

for information and necessary action. 



S 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9 Dated: O- O- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Raf.a Muzafer 
DIO Mohammad Muzafer War 
RIO Warpora, RajmhHa, Tehsil Sopore, District Baramulla 

vide Notification No.1749 dated 18.03.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm. 

6/'/PDated:  0 i  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rafia Muzafer, Advocate 

for information and necessary action. 

S 

Registrãi Admj2 



(MohamIIä1 Yasin Beigh) 

Rgistrar (Adi.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated: '9-2-,  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Towseef UI Islam 
S/O Abdul Ahad Lone 
RIO Khawaja Bagh, Tehsil & District Baramulla 

vide Notification No.1685 dated 16.03.2020 has been declared as 

Absolute/Final. 

By Order 

/Dated: 42c)i No: 

Copy forwarded to he: - 

1. Principal District and Sessions Judge, Baramulla. 
2.. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, Bar Association, Baramulla. 
5 CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Towseef UI Islam, Advocate 

for information and necessary action. 

eV 
Registrar (Adm 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  -" Dated: c 4'- 9- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Manzar Muneer 
S/O Muneer Ahmad Peer 
RIO Dooligam, Banihal, District Ramban 

vide Notification No.458 dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order r'-us 

(Mohammad Yasin Beigh) 
Registrar (Adm. 

No:299'/.)O/'4/f/Dated: '/  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Manzar Muneer, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Brighu Prashar 
Sf0 Joginder Sharma 
RIO 35, Peermitha, District Jammu 

vide Notification No.1648 dated 28.03.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 
e 
(Mohammad Yasin Beigh) 

1egistrar (Adm 

No: 2c 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President,District Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Brighu Prashar, Advocate 

for information and necessary action. 

Registrar (Adm.) 



\_• 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:2Q91/ €PDated:  

    

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) *** 

NOTIFICATION  

No: .22) Dated: 9-2-/ 

   

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sanum Bukhari 
D/O Ab Hamid Bukhari 
RIO Village Kreeri, District Baramulla 

vide Notification No.1628 dated 05.03.2018 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sanum Bukhari , Advocate 

for information and necessary action. 

Registrar Adm. -. 



No: '0Dated: O92- 

(Mohammad Yasin Beigh) 
gistrar (Adm. 

Registrar 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zaid Bin Hamid 
S/O Abdul Hamid Wani 
RIO Mallabagh, Bhagat-I-Shoora, Hamzah Colony, Eidgah, Srinagar 

vide Notification No.823 dated 21.09.2019 has been declared as 

Absolute/Final. 

By Order - 

Copy forwarded'to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaid Bin Hamid, Advocate 

for information and necessary action. 



(Moham\iiitffin Beigh) 
Regtrar (Adn.) 

Registrar Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:Z2 /2 ,/ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Fahad Nisar Khan 
SIO Nisar Ahmad Khan 
RIO New Colony, Badoo Bagh Khanyar, Hurairah Masjid, H.No.59, 
Srinagar 

vide Notification No.1265 dated 01.01.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

No:?'997 c7,2aftthated:  a  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Fahad Nisar Khan, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ?C g Dated: OQ2  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Syed Farhana Muneeb 
D/O Mohammad Yousuf Shah 
RIO Asthan Mohalla, Kakapora, District Puiwama 
A/P Bemina, Firdous Colony H.No. 309, Srinagar 

vide Notification No.893 dated 19.08.2017 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm. 

ôi7 2-'2i  
Copy forwardedto the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama, 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Syed Farhana Muneeb, Advocate 

for information and necessary action. 

Registrar 
1 

Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: ________ Dated: oc9—-,  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Syed Irfan Muhammad 
S/O Syed Gh Muhammad 
RIO Pachhar, Tehsil Rajpora, District Puiwama 

vide Notification No.954 dated 22.11.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm) 

No:9///bated: -)-'-1 

Copy forwarded to the: - 

I Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Syed Irfan Muhammad, Advocate 

for information and necessary action. 

Registrar  Adm.) cr 



No: 3qq6- Dated: 4' 2'-I 

By Order 
f—,. '\ 1 

(Mohammad Yasin Beigh) 
Registrar (Adm 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: '- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Adil Rashid Bhat 
Sf0 Abdul Rashid Bhat 
RIO Akura, Mattan, Waguzarpora, District Anantnag 

vide Notification No.1738 dated 18.03.2020 has been declared as 

Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Adil Rashid Bhat , Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHM!.R AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid .lqbal Ahinad Lone 
S/O Gh Ahrnad Lone 
R'O Village Wanpora, Tehsil Gurez, District Bandipora 

vide Notification No.1664 dated 29.03.2019 has been declared as 

Absolute/Final. 

By Order 
v—). 
(Mohammad \ asm Beigh) 

Registrar (Adm.) 

No: o /Dated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Iqbal A.hmad Lone, Advocate 

for information and necessary action. 

. 
Registrar (Adm.) 



No: 8 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated: //2 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qurait UI Am 

D/O Ghularn Quadir Rather 
RIO Buchroo, Rather Mohalla, Tehsil Chadoora, District Budgarn 

vide Notification No.767 dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adni.) 

No: V/4/Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Qurait UI Am, Advocate 

for information and necessary action. 

,—... \-i C- 

Registrar (Adm) '3 



. 

(Mohammad Yasin Beigh) 
gistrar (Adi.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: o?7,4ated:  O//V>1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Zarka 
D/O Gh Hussan Bhat 
RIO kralpora Bhag-I-Mehtab, Sekipora near Dhood Ganga Water Plant. 
Tehsil B.K. Pora District Budgam 

vide Notification No.779 dated 30.12.2020 has been declared as 

Absolute/Final. 

By Order 

No: :-3 82-8/&I  4&ated: / J  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Zarka, Advocate 

for information and necessary action. 

RegistiF Adm.) 
2 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Sayirna Rafiq 
DIO Mohaniniad Rafiq 
RIO Vessu Qazigund, District Anautnag 

vide Notification No.32 dated 15.09.2020 has been declared as 

Absolute/FinaL 

By Order SA 
S \\ 

(Mohamiliad Yasin Beigh) 
Reistrar (Adrn.) 

No: '(S Dated:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Sayima Ratiq, Advocate 

for information and necessary action. 

oP "  i( -) 
Registrar (Acirn) 



(Mohammad Yasin Beigh) 

Rçgistrr (Adm.) 

o9. 2>1  

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: Dated: oQ-'7-f  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Rabia Khursheed 
D/O Khursheed Ahmad Baba 
RIO Sheen, District Baramulla 

vide Notification No.536 dated 13.10.2014 has been declared as 

Absolute/Final. 

By Order 

No: l'  ôt~  

Copy forwarded to tIe: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Rabia Khurshid, Advocate 

for information and necessary action. 
I 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: '3/ Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Rahul Sharma 
S!O Ashok Kuniar Sharma 
Rio Village Gadwal Tebsil Vijay Nagar, District Samba 

vide Notification No.1380 dated 30.03.2015 has been declared as 

Absolute/Final. 

By Order 1! 
\ 

(Mohammad Yasin Beigh) 
Registra (Adrn.) 

No: ¼ 9 4ØDated: O— 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rahul Sharma, Advocate 

for information and necessary action. 

Registrar (Adin.) 31'' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ,, ,. Dated: e'-','- '  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Jaffer Ahmad Lone 
S/O Ab. Rashid Lone 
RIO Aloosa Kralpora Tehsil & District Kupwara 

vide Notification No.1388 dated 29.12.2017 has been declared as 

Absolute/Final. 

By Order 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Jaffer Ahmad Lone, Advocate 

for information and necessary action. 

• 

(Adm.) Restrar 

(Mohammad Yasin Beigh) 
Re istrar (Adm.) 

L 
,  



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: Dated: c'o-iq-- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naziya Rashid 
DIO Abd 111 Rasliid Kakroo 
RIO Abu Bakar Colony, Bemina Srnagar 

vide Notification No.558 dated 31.03.2021 has been declared as 

Absolute/Final. 

By Order 

(Mohamniad Yasin Beigh) 
Registra (Adni.) 

No: 4'o/o)I?4/iPDated:  
Copy forwarded to the: - 

1. PrincipaL District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naziya Rashid, Advocate 

for information and necessary action. 

. 

Registrar (Adrn.) 

L 



(Mohan1nhifasin Beigh) 

Registrar (Adrn.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:'~ Dated: 

 

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fiza Mehraj 
DiO Mehraj Ud Din 
RIO Parray Pora, Mohalla Habib Colony, Srinagar 

vide Notification No.782 dated 19.09.2019 has been declared as 

Absolute/Final. 

No:  Dated: O C  2  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fiza Mehraj, Advocate 

for information and necessary action. 

Registrar (Adrn.) 

i7, 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) *** 

NOTIFICATION  

No: 

 

Dated: / 

  

     

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

PVIs. isbali Qureshi 
1)10 Farooq Ahniad Qureshi 
Rio H.No.E4, Abau Bakar Colony, Beinina, Srinagar 

vide Notification No.789 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Regstrir (Adm.) 

No: //- )/ /ate: /  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Isbali Qureshi, Advocate 

for information and necessary action. 

Registrar (Adin.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) *** 

NOTIFICATION  

No: i,Dated:  

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Aaqib Mushtaq 
S/O Mushtaq Ahmad Bhat 
RIO Hawanand Chawalgam, Near Bye Pass Road, Tehsil & District 
Kulgam 

vide Notification No.764 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
gistrar (Adn.) 

No: (Dated:  cci91. Q/  

Copy forwarded to he: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Aaqib Mushtaq, Advocate 

for information and necessary action. 

Adm.)0 Registrar 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: ./4Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Heena Sultan 
1)/0 Mohd Sultan Lone 
R/O Bad wan Gurez, District Bandipora 
A/P Magarmal Bagh, Saria Baa, Srinagar 

vide Notification No.776 dated 19.09.2019 has been declared as 

Absolute/Final. 

  

 

By Order 

 

  

(Mohammad Yasin Beigh) 
Registrai (Adm.) 

No:  oh/  i 

   

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Band ipora 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Heena Sultan, Advocate 

for information and necessary action. 

/ 

Registrar (Adin.) 

 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No.9/4/t/9  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Naveed Bukhtiyar 
S/O Manzoor Ahmad Khaja Ganie 
RIO Garkote Un, District Baramulla 

vide Notification No.38 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order y 
(Mohammad Yasin Beigh) 

egistrar (Adm.) 

No: 4iO1i,'/ -  /Z/q/'!1Dated: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Naveed Bakhtiyar, Advocate 

for information and necessary action. 



/9/ o  

HIGH COURT OF JAMMU & KASHMIR. AfD LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:-. ° /4Dated:  °/9/ o -i  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Teliseena Akhtar 
D/O Ab Rahim Bhat 
RIO Naidkhai •Sonawari, Tehsii Hajin, District Bandipora 

vide Notification No.833 dated 21.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Moham mad Yasin Beigh) 

gistrar (Adni.) 

No:  ajçi -/4/rDated: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tehseena Akhtar, Advocate 

for information and necessary action. 

'1 
___)• rU . 

Registrir (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9- i° /&yDated: o/',/ D', 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Qural UI Am 
D/O khushal Khan 
RIO Wazk Bagh, Tehsil South. Distrkt Srinagar 

vide Notification No.727 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 
. 

(Mohamniad Yasin Beigh) 
gistra (Adm.) 

No: t1ôis 1 J7'/(1  Dated:  

Copy forwarded to the: 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CRC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing JammuiSrinagar for 

information and also keeping record of the same. 
7. Ms. Qurat UI Am, Advocate 

for information and necessary action. 

Registrar (Adrn.) 

L (O 



HiGH COURT OF JAM MU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:'/  / Dated:  o/ / )o) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Masoom Mumtaz Khau 
S/O Feroz Aliniad Khan 
RIO New Colony, Molvi Stop Lal Bazar, Tehsil Eid Gah, Srivagar 

vide Notification No.742 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

1 

c-),  
(Mohammad Yasin Beigh) 

Registrar (Adrn.) 

No:  O/ /P/ ated:  O  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Masooni Murntaz Khan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9I7 '1/Zç.Dated: / / '--1 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bushra Qayoorn Zargar 
D/O Abdul Qayoom Zargar 
RIO Munawarbad near Flour Mill Bar Bar Shah, Srinagar 

vide Notification No.1113 dated 10.0L2020 has been declared as 

Absolute/Final. 

By Order 

No:  

(—. 
(Mohamnlad Yasin Beigh) 

Re,gistra (Adni.) 

O //)  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bushra Qa oorn Zargar, Advocate 

for information and necessary action. 

'1' 
Regis  (Adni) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: '4Dated: O//7ôt  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Asifa All 
D/O All Mohd Dar 
RIO New Colony Sangam, Tehsil Bijbehara, District Anantoag 

vide Notification No.1002 dated 09.O1.2020has been declared as 

Absolute/Final. 

By Order 
. 

(Mohamniãd Yasin Beigh) 
Reoistrar (Adrn.) 

y1 

No: (?O/c/4/,0Dated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Asifa AU , Advocate 

for information and necessary action. 

.  
Registrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:9L/tfb '-"/4Dated: O//ô  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nadima Akbar 
D/O Mohd Akhar Sofi 
Rio Bra r, China r Colony, Band ipora 
A/P Police Housing Colony, Qamarwari, Bernina, Srinagar 

vide Notification No.934 dated 22.11. 2019 has been declared as 

Absolute/Final. 

By Order 
. 

('loharnmad Yasin Beigh) 

Registrr (Adm.) 

No: /O/ @//Dated: // )9)7  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nadirna Akbar, Advocate 

for information and necessary action. 

Registar (Adm.)D 
c .  \ i 

'I 

0 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:/ Dated:  //  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

IVIs. tJmaiya Khatlan 
D/O Ath a r Hussain Khatlani 
R'O Friends Colony 'A', Lane No.1,H.M.T, House No.35, Srinagar 

vide Notification No.1156 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Regstrar. (Ad ni.) 

No:  c/O //Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Umaiya Khattani, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



(1\Tohainrnad Yasin Beigh) 
Rgistraç (Adni.) 

8 

HIGH COURT OF JAMMU & KASUMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:99y"-)24Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

iVir. Omar .Rashid Marazi 
SI() Abdut Rashid Marazi 
RIo Court Road Dewan Bagh, Bararnulla 

vide Notification No.1076 dated 10.01.2020 has been declared as 

Absolute/Final. 

By Order 

No: /O/ 2-0/414&ted: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla.. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ornar Rashid Marazi, Advocate 

for information and necessary action. 

Registiiir(Adrn.) 



'- ' \_— 0 
(Mohammad Yasin Beigh 

egrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

NOTIFICATION  

No: 5) Dated: /,2ô Z/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. S. Arshad Hussain Andrabi 
S/O Gh. Mustafa And rabi 
RIO Ratnipora, Peer Mohalla, Tehsil Kakappora, District Puiwama 
A/P 180-A, Purshotam Building Subash Nagar, Jammu 

vide Notification No.1567 dated 10.03.2020 has been declared as 

Absolute/Final after condonation of delay. 

No: /f i/s) ~1-59kCi4pated:  57/ 9/Z-t  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. S. Arshad Hussain Andrabi, Advocate 

for information and necessary action. 

egistrar (Adm.) i 



Registrar Adrn 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9°/Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Maqsood Ahmed 
S/O Hakim Din 
RIO Village Draba, Tehsil Surankote, District Poonch 
A/P Nowabad, Sunjawan Rod Near India Cake House, Jammu 

vide Notification No.1337 dated 02.01.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Iegistrar (Adm.) 

No: 1o2ô Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Maqsood Ahmed, Advocate 

for information and necessary action. 



(Moham mad Yasin eih) 

Registra (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKU 
AT SR1NAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No.9-Y&__o.t//1Dated: L/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nuihat Shabir 
DIO Shahir Ahrnad Shah 
RIO H .No.4700, Adipora, Sopore, Ba ra in uha 

vide Notification No.1904 dated 16.03.2018 has been declared as 

Absolute/Final. 

By Order 

No: /Ø.2t/ til4/ct  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nuzhat Shabir, Advocate 

for information and necessary action. 

\ 
Rçgistrái(drn.) DO'I 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:'f'' '14Dated: O6R /! 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Amandeep Siugh 
5/0 \"ijay Singh 
Rio iVEuthi Rakwalan. Telisil & District Kathua 

vide Notification No.1837 dated 15.03.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrr (Adni.) 

No:  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary1  Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President1  District Bar Association, Kathua. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. A.rnandeep Singh, Advocate 

for information and necessary action. 

1) •  
Registrar  Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: o/'/ ) I  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. 1)eepak Kumar Khokhar 
SIO Madan Lal 
RIO Village Adlehar, Bishnah, District .laniniu. 

vide Notification No.1650 dated 28M320l9 has been declared as 

Absolute/Final. 

By Order 
. 

(Moham mad Yasin Beigh) 

Rçisttar (Adni.) 

No:  (O 0/4/ ted: (v)-J; 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jamrnu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Deepak Kumar Khokhar, Advocate 

for information and necessary action. 

Rçgistrar (Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Dated: O/O1  /-o>/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Abilash Magotra 
SIO Ram Rattan 
RIO Village Chak Rakwalati, District Udhampur 
A/P LIG, 69, Phase-I Uousing Colon, Udhampur 

vide Notification No.1627 dated 28.03.2019 has been declared as 

Absolute/Final. 

By Order 
. ' 

(Moliainmad Yasin Beigh) 
Regis tra (Ad 111.) 

No:1O 06M+ed:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Abilash Magotra, Advocate 

for information and necessary action. 

Registrar (Adin.) 

L 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

 

NOTIFICATION  

 

No: 

 

,9 Dated: 

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mohd Yaseer Choudhary 
S/() Mohd Shabir 
RIO Swa ri, Koteranka, Rajouri 

vide Notification No.1683 dated 29.03.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adii.) 

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mohd Yaseer Choudhary, Advocate 

for information and necessary action. 

Reg istrar (Adrn.) ) 



N • 'S3 

I 

\ 

(Moharnmad Yasin Beigh) 

gistrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

'/Dated: O / 9 /  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nabeela Nissar 
D/O Sheikh Nissar Ahniad 
Rio lVlukhta Pukhari, Viehar Nagh, TebsU Fid Cab, District Srinagar 

vide Notification No.816 dated 20.09.2019 has been declared as 

Absolute/Final. 

No:  Dated: C/Q/  
Copy forwarded to the: 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nabeela Nissar, Advocate 

for information and necessary action. 

Registrar (AdnL) 
c . ' 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: )' /ated: o / /  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Deep Daler Singh Kuizem 
S/O Amarjit Singh 
RIO Village Thickerian Tehsil R. S. Pura, District Jammu 

vide Notification No.1652 dated 29.03.2019 has been declared as 

Absolute/Final. 

By Order Sçf'i 
(Mohammad Yasun eigh) 

egistrar (Ad.) 

No: (jo "/4ated:  O / 9/ 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Deep Dater Singh, Advocate 

for information and necessary action. 

.. 
1egistrar 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

tL,Dated: //' ,-i.  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Shubam Kapoor 
S/O Sunil Kapoor 
R/O Kapoor Residence, Ward No. 4, Adarsh Colony, Udhampur 

vide Notification No.1771 dated 30.03.2019 has been declared as 

Absolute/Final. 

By Order
, 
(Mohammad Yasin Beigh) 

Reistrar (Adm.) 

No: / O 2&//4/(/' Dated:  O/3'/)-&)i 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Shubam Kapoor, Advocate 

for information and necessary action. 

R,gistrar  Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ______ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tania Sharma 
DIO Satish Sharma 
RIO H.No. 176, New Plot, Near State Motor Garage, Jammu 
A/P H.No. 347 Ward No. 39 Patoli Mangotrian, Jammu 

vide Notification No.1691 dated 30.03.2019 has been declared as 

- CN 

(Mohammad Yasin Beig 
Rçgistrar (Adm.) 

Absolute/Final. 

By Order 

No: 9O/'4/41ated:  7/9/O)'  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tania Sharma, Advocate 

for information and necessary action. 

Registrar (Adm.)7' 



##-,. 

(Mohammad Yasin Beigh) 

R gistrar (Adm.) 

By Order 

R,gistrar (Adm 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: jDated:  O//>1  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Varnika Gupta 
D/O Rajesh Gupta 
RIO Ward No.17, Friend's Colony near Kidzee School,Omarah, 
Udhampur 

vide Notification No.1699 dated 30.03.2019 has been declared as 

Absolute/Final. 

No: e/O,q9O/4s4d: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Varnika Gupta, Advocate 

for information and necessary action. 



No: /1/Dated:  o//),  

By Order 
. 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9r Dated:  oi/3/  -O-/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Sahib Thakur 
S/O Raj Singh 
RIO Wazir House Kalika Nagar, Kundrarian, Katra, Reasi 

vide Notification No.1735 dated 30.03.2019 has been declared as 

Absolute/Final. 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Sahib Thakur, Advocate 

for information and necessary action. 

gistrar (Adm.) 



1- 

Registri 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: ot/Dated:  ?/9/- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Eijaz Ahmad Malik 
S/O Haron Rashid Malik 
RIO Boh, D.H.Pora, District Kulgam 

vide Notification No.27 dated 16.05.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
gistrar (Ad 

No: Y0 /!///ibated: /9/ 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Eijaz Ahmad Malik, Advocate 

for information and necessary action. 



No:  ated: 'I 

•' A7'Yl 
1)' V 
(Mohammad Yasin Beigh) 

Rçgistrar (Adm. 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9i éDated:  O?-/9/)  

  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zahid Miyan 
S/O Mohd Amin Wani 
RIO Wani Mohalla, Diver Trai, District Puwama 

vide Notification No.1663 dated 29.03.2019 has been declared as 

Absolute/Final. 

Copy forwarded to the: 

1 Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Puiwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zahid Miyan, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: _______ Dated: 
- ( 

c/ )-02-/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Faheem Wani 
S/O Ishtiyaq Ahmed Wani, 
RIO H.No.192, Nursing Garh, Srinagar 
A/P H.No.103, Allah Villa, Jehangir Colony, Baghat-E-Barzulla,Srinagar 

vide Notification No.129 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamiiiad Yasin Beigh) 
R istrar (Adm. 

No: /O //4/Dated: L/q/ )-&,i  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Faheem Wani, Advocate 

for information and necessary action. 

Regist 



Registrar 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
* ** 

NOTIFICATION  

No: '/Dated: -/9 /-°L 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Anu Kumari 
D/O Ram Paul 
RIO Ward No.4, House No.96, R.S. Pura, Jammu 

vide Notification No.123 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
egistrar (&dm.) 

No: 03 /GDated:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Anu Kumari, Advocate 

for information and necessary action. 



(Mohammad Yasin Beig 
Registrar (Adm.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9 &//4Dated: O//e)/  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Dalvinder Kumar 
S/O Bachiter Singh 
RIO Vill Bhadrore, Tehsil & District Jam mu 

vide Notification No.103 dated 17.06.2019 has been declared as 

Absolute/Final. 

By Order 

No: t//44iDated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Dalvinder Kumar, Advocate 

for information and necessary action. 

Registrar (Adrn.) ) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No: _______ Dated: /2/ 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Akhil Tandon 
S/O Deepak Tandon 
RIO H.No.39, Bakshi Nagar, Jammu 

vide Notification No.452 dated 02.07.2018 has been declared as 

Absolute/Final. 

By Order 
V 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: /Of 5/1e/42  Dated: / 3/ ô  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Akhil Tandon, Advocate 

for information and necessary action. 

I-,. 

Registrar (Adm. 
2 



i A 
'-,. 

(Mohammad Yasin Beigh) 

Rçgistrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 6 oi/Dated: b n-b )-/, 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Tariq Ahmad Mir 
SIO Ab. Rahim Mir 
RIO Bagbal, K.B. Pora, D.H.Pora, Kulgam 

vide Notification No.847 dated 17.08.2017 has been declared as 

Absolute/Final. 

By Order 

No: 3//Dated:  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Tariq Ahmad Mir, Advocate 

for information and necessary action. 

/—,, 
Registrar Adm. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 91,77o//EDated:  ()-// )ô- 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 infavourof: 

Mr. Rohit Paul Sharma 
S/O Krishan Paul Sharma 
RIO Ward No.3, H.No.81, Tehsil Katra District Reasi. 

vide Notification No.815 dated 01.03.2013 has been declared as 

Absolute/Final. 

By Order 

(Mohamiiiiid Yasin Beigh) 

R4gistrar (Adm.) 

No: 6~/4/oated:  b7/CYJ  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Rohit Paul Sharma, Advocate 

for information and necessary action. 

. 

egistrar 



egistrar (Adm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: '' 'ô,Dated:  
41 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Fareha Wani 
D/O Riaz Ahmed Wani 
RIO Wani Mohall, Chat, Tehsil & District Doda 

vide Notification No.1549 dated 03.03.2018 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No: L10 /ted: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Doda. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Fareha Wani, Advocate 

for information and necessary action. 



/ 

Registrar Adm.) D 

1V 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9q 1JDated: -/9/'-oy,  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Vishal Singh 
SIO Ramesh singh 
RIO Mandi Kheri, Samba 

vide Notification No.1332 dated 12.12.2017 has been declared as 

Absolute/Final. 

By Order çci 

(MohamiTmif Yasin Beigh) 
R istrar (Adm.) 

No: Z-4/-0O/,44/Dated:  O  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Vishal Singh, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 'iDated: /,J)Oi 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Zaid Au Wani 
S/O Shoukat All Wani 
RIO Victory Manzil, Raj Bagh, Srinagar 

vide Notification No.01 dated 01.04.2013 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 

Re istrar (Adm) 

No: /Dated:  o// 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Zaid All Wani, Advocate 

for information and necessary action. 

cRegistrar Adrn.))) rtk'1'1 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

Dated:  c-// )oi 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Ishfaq Ahmad Yatoo 
S/O Mohammad YousufYatoo 
RIO Rakhi Shilvath, Sumbal, District Bandipora 

vide Notification No.441 dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm 

No: 4&' 71Øated: 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bandippora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Ishfaq Ahmad Yatoo, Advocate 

for information and necessary action.
I 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 93 7'/4Dated:  O  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Iqra Manzoor 
DIO Manzoor Ahmad Wani 
RIO Kadalbal Pampore, District Puiwama 

vide Notification No.445 dated 09.12.2020 has 

Absolute/Final. 

been declared as 

By Order 

(Mohammad Yasin Beigh) 

Rstrar (Adm. 

No: ( O Lj b /4'ated: \0 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Iqra Manzoor, Advocate 

for information and necessary action. 

Registrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:9 Dated: //-o.7'  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Ansa Ishtaq 
D/O Ishtaq Ahmad Zogi 
RIO Saraf Kadal, Kill Masjid, Saraf Kadal , Tehsil Khanyar, District 
Srinagar 

vide Notification No.418 dated 09.12.2020 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm.) 

No:  ated:  

     

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Ansa Ishtaq, Advocate 

for information and necessary action. 

Registrar 



(Mohammad Yasin Beigh) 
egistrar (Adm. 

No:  2 12_7&fr)LfDated:  6' 2- 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:  Sc/R4/LDated:  —2O27) 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Naurina Ashraf Khan 
D/O Mohammad Ashraf Khan 
RIO Bongam, Shopian, Mir Mohalla, District Shopian 

vide Notification No.1777 dated 08.05.2020 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Naurina Ashraf Khan, Advocate 

for information and necessary action. 

'0

tV' U 
(Adm.) -ì Iegistrar

I 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No:' a 2011'Dated:  OL/c/ 0 >i .  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Tahira Bashir 
D/O Bashir Ahmad Sheikh 
RIO Gureiz, District Bandipora 
A/P Nowpora Bandipora, Naaz Colony Bandipora 

vide Notification No.157 dated 18.06.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohamthad Yasin Beigh) 
Registrar (Adm.)\  

No:  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Band ipora. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Tahira Bashir, Advocate 

for information and necessary action. 

\______-__ 
Registrar (Adm..) 

0 

   



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:9,/Dated: 0?-/97 -o>y 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Mudasar Ahmad Par 
Sf0 Mohmad Maqbool Par 
RIO Marval Kakapora, (Goore Mohalla), District Puiwama 

vide Notification No.929 dated 22.11.2019 has been declared as 

Absolute/Final after condonation of delay. 

By Order 

(Mohammad Yasin Beigh) 

R gistrar (Adr1i.) 

No: J/'/t1bated:  O/'1/ )-ô  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Mudasar Ahmad Dar, Advocate 

for information and necessary action. 

Registrar  Adrn.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: • '1 'i4Dated: ô-/j  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Nasiha 
D/O Bashir Ahmad Dar 
RIO Nowgam Bonpora, near Masjid Noor, Srinagar 

vide Notification No.715 dated 19.09.2019 has been declared as 

Absolute/Final. 

By Order 

(Mohammad Yasin Beigh) 
Registrar (Adm) 

No: 30/M2Dated:  O , _(',/ )D;  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Nasiha, Advocate 

for information and necessary action. 

egistrar (Adm.) 

 

 

  

  



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 2,&/,Dated:  o-/9 / / 

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Bisma Rasool 
D/O Gh Rasool 
RIO Ellahi Bagh, "B", Gulbahar Colony, Rangpora, Srinagar 

vide Notification No.21 dated 15.09.2020 has been declared as 

Absolute/Final. 

By Order
\_____-_' 

(Mohammad Yasin Beigh) 

gistrar (Adm 

No: t/119 44Dated: o-/,  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Bisma Rasool, Advocate 

for information and necessary action. 

Registrar (Adrn.) 



ohamIin Beig1 
Registrar (AcIm. 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

'idDated: bL/9/o>1,  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Farrukh Mushtaq Sheikh 
SIO Mushtaq Ahmed Sheikh 
RIO Mohalla Fardiya Near Masjid Noor, Doda 

vide Notification No.684 dated 29.12.2015 has been declared as 

Absolute/Final. 

By Order 

No: 1/4/(/bated:  O/c/  )>! 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Farrukh Mushtaq Sheikh, Advocate 

for information and necessary action. 

Registrar A dm.) 



(Mohammad Yasin Beigh) 
Registrar (Adm.) 

By Order 

No:  ated: 

    

RegistI 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 9 'Dated:  

  

    

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Shaziya Jaffar 
D/O Mohd Jaffar Dar 
RIO Hamdania Colony Bemina Srinagar 

vide Notification No.942 dated 22.11.2019 has been declared as 

Absolute/Final. 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Srinagar. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Shaziya Jaffar, Advocate 

for information and necessary action. 



I 

c 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 

AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

NOTIFICATION  

No: 96)6? 
2?D/,/%2, Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Ms. Showkeen Rashid 
D/O Abdul Rashid Rather 
RIO Dardpora, District Budgam 

vide Notification No.440 dated 04.09.2013 has been declared as 

Absolute/Final. 

No:  

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazefte. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Ms. Showkeen Rashid, Advocate 

for information and necessary action. 

Registrar (Adm.) O 



8 

Restrar Adrn.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) *** 

NOTIFICATION  

No: Dated: '9/)i'  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Irfan Firdos 
SIO Mir Firdos Ahmed 
RIO Mir MohaHa, Qasba Baghat Jangiat Mandi, District Anantnag 

vide Notification No.525 dated 02.08.2016 has been declared as 

Absolute/Final. 

By Order 

cMoham(<' 

oç A 

asin Beigh) 

Rtrar (Adm.) 

No: jO /i  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Irfan Firdous, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
AT SRINAGAR 

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 
*** 

NOTIFICATION  

No:  Dated:  

Provisional admission as an Advocate, granted under the 

Advocates Act, 1961 in favour of: 

Mr. Peerzada Abid Hussain 
S/O Late Peer Mohd Syed 
RIO Chowgam, Devsar, Kulgäm 
A/P Chehian Herpora Kulgam 

vide Notification No.821 dated 12.02.2016 has been declared as 

Absolute/Final. 

By Order cc 1  

(Mohammad Yasin Beigh) 

R gistrar (Adm.) 

No: i1iE 7/4/qDated:  O// )z)  
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next 

issue of Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts High Court of J&K Srinagar for uploading on the 

official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for 

information and also keeping record of the same. 
7. Mr. Peerzada Abid Hussain, Advocate 

for information and necessary action. 

Registii 
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